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CONSTITUTION (AMENDMENT) 
BILL" 

(Amendment of article 370). 

IIbrI. HarI Vishnu Kamatb (Hosh-
angabad): I beg to move for leave to 
introduce a BlII further to amend the 
Constitution of India. 

Mr. Chairman: The question is: 

"That leave be granted to intro-
dUCe a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

Shrl HarI Vishnu Kamatll: Chair-
man Madam, I introduce the Bill. 

16." bra. 
CONSTITUTION (AMENDMENT 

BILL" 

(Amendment of article 130). 

Shrl Bar! Vishnu Kamath (Hoshan-
cabad): I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

1I1r. Chairman: The question i.: 

"That leave ·be granted to intro_ 
dUCe a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

:'hrl Barl VishDu Kamath: ChaIr-
man, Madam I introduce the Bill. 

16."1 hrII. 

PROHIBITION OF MANUFACTURE 
AND IMPORT OF HYDROGENAT-
E!) VEGETABLE OILS BILL-by 
Shri Yashpal Singh-contd. 

Mr. Chairman: The House will take 
.p further consideration of the fol-
lowing motion moved by Shri Yash-

pal Singh on the 18th November, 
1966:-· 

"That the bill to provid<l for 
prohibition of manufacuture and 
import of hydrogenated vegetable 
oils in India, be circulated for the 
purpose of eliciting opinion there-
Ol"! by the 1st F<lbruary. 1967." 

Already we have taken one hour. so 
that there is only half and hour more-
for this discussion. Shri Radhel.l 
Vyas. 
16.45 brs. 
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